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None for applicant. 

Respcndent's counsel prays for time to rile counter. 

As sufficient opportunities have been given,list 

before the Bench for further directions on 26.3.92e 	4 

20.2.92. 
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The learned counsel for the repondents submits 

that further time may 'be given to file r eply. We notice 

that this application has been admitted. in June... 91 and 

since then it has been. pending with the Registry for 	
a 

the respondents to file their reply. As Gufficienttimé 

has already been granted, we are of the view that in 

the interest of justice a last opportunity may be given 

to the respondents to file reply within 3 weeks with cdoy 

to the applicant who may file rejoinder, within 1 week 

thereafter. List before the Bench for final hearing 

on 28.4.92 on which date the matter will be heard finally 

irrespective of whether reply is filed or not. 
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28.4,92 	None for applicant. 
Mr.Cte nan 

The learned counsel for respondents is suitting 

the Counter affidavit today. He may supply a copy to the 
agent (Shri.Menon) for the applicant alsotthjn a week'. 

Rejoinder if any be filed within one Week thereafter 
t 	 ' 

List for final hearing on 16.6.92. Noirther 

adjourrirre nt will be given. 
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